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CSNTBAI. ADMINISTRATIVE TR3BUNAL
JABAI4PUR BENCH^; JABALPUR,

OjA. No, 226/2003

Jabalpur/ this the 4^ July* 2003

Hon-*ble Mr, D,C,Verma^; vice Chairman (j)
Hon-'ble Mr., A,K,Bhattvf Mentoer (A)

I* Iieena Jala
D/o, K,KAraiQ
Block 22/22, Old Subhash ̂ aoar
Bhopal,

2, Sharda i'rasad Yada

Bhopal.

Shivnaiii(Ta3chandani)C/o, Shri i^kaiya Shivnani
Qi^ohar Appartraent Plat No^G-3,t
Near Nirraal i\fursery Bairaqarh
Bhopal, ^

4, |;Jrs Shrilata Nair,
Ashirwad Bhawan Padararibh Nagar
Near Subhas a gar Railway Grossing
Qi^dpura,; P.o^ Bhopal, ...... Applicant

( Advocate X Mr. M.N,Baner|iee )

VERSUS,

1. GoniiniSsicner of Income Tax,
^face of the "^heif Commissioner of
I^orae^Tax^ 0pp. Central India Flower
Mill,, Houshangabad Road^i Bhopal,

2.: ^hairman,; Central Board of Direct
Taxes,; New Deiiii,

3. Uoion c£ India,]
^ough the S^retary,] Ministry of

respondents
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ORDER (ORAL)

Per , Hon-ble Mr. D.C.VernB,,. Vice Chairman(J)

MA N6.423/2003 is for joint petition. MA is allowed.

2. The relief claimed in the OA is that the applicant be
considered for regularisation as "the respondents teye
re^ilarised similarly situated persons, similar relief
was also claimed by the present applicants in OA Wo.89/96.
The said OA was decided alongwith the OA N0.69V95 by a
Division Bench of this Iribunal on 13-ll_97. While

deciding the said OA.,: the Tribunal had directed the
respondents to consider the applicants by extending the
benefits and as and when., the department consider for
maung appointments of persons on regular basis,; provided
th^ sualify for the same. A^inst this Tribunal's order,
the respondents have filed a Writ ̂ 'etition before the
Hon'ble Hi^ court. The order of iribunal has been
stayed, writ Petition is sUll pending.

3. The submission of the learned counsel for the
applicant is that the applicant has sent- p,nas sent a representation
dated 25-9-2002 CAnnexure A_4)i| but the same is not yet
decided by the respondents ao a direction be given to
consider and talc a decision on the said representation
as the respondents have regilarised the similarly
situated persons,

4. We have considered the siaimission made on behalf
Of the applicant and in onr view, the submission cannot
be aooopted. The relief claimed in this OA is also far
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regilarisation. The same relief w-s oi;. •tjxier WdS claimed by the
present applicants in OA ito 8q/o^ • •

^.89/96. A direction was
gxven With re^iati.atio„. isau. ia
-t.il petoing aa a aaclaion ce the Ttlhunai tea heea
-ta,ea h. the Hon-hie Hi^ Oc«at.

-pona^ta ca^..„t =oaai.er the cXaia, ̂
.Sotic«. a direction ca^ot be given

to the reapondents to dispose of the renr-
wi tne representation.

5. m via. Of the above, the OA is disndssed. It
"-11 be, however, open to the ej^licant to persue the
matter after Hoi'ble Hin^ nr. a..w ore iiigh Court's decision ^

.  '^^j^ion and as per
advxse. Cost easy.

(A • ha tt)
"ember (A) . (D.C.Vecma)

Vice Chairman(j)
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